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OPEN GoURT  

IN THE GENARAL Ai. MINIsT TIVE TRIBUNAL, ALLAHABAJ 

* * 	* * 

Allanabad 
	

jated this 4th day of July, 1997 

Original Application No,967 of 1993 

GORAMI- 

Honlble 	S- paS clUota.  

Jan Mohammad Khan, son Of Abdool Sakoor, 
presently posted as Postal Asst. 
at Head Post Office, jhansi.  

(By shri Rakesh Verma, dvocate) 

	 Petitioner 

1.  

2.  

3.  

(BY 

Vers 

The Union of India 
Ministry of Comrnun 

post Master Genera 
Agra. 

$ 

through Secretary 
cation, New jelhi, 

Agra Region, 

of Post Offices, 

Advocate).  

Respondents 

Senior superintendent 
Jhansi. 

104 sadhna Srivastava, 

The applicant in 

of the Administrative Tr 

by the fact that his ear 

his oik filed under Section 19 

burials Act, 1985 is aggrieved 

ier fixation of pay after 

reckoning the services rOnuered by him in the Army was 

later cancelled ana his pay was revised. He claims 

that he was working as a Combatant Clerk and, therefore, 

the services rendered by him should have been taken 

into consideration for fixation of pay. The respondents 

have contested the case tating that the applicant was 

not aikEx—combatant Clerk and 
	

therefore, the 

services rendered by him in the Army will not be taken 

into consideration for fixation of pay. 

P4cgj  
2. 	I have heara learned counsel for both the gekaae21 
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ana perusea the pleadings on record and also the 

documents filed by the respective parties, 

3, 	From the aocuments filed, it is not possible for thi 

Tribunal to come to a definite conclusion whether the 

applicant was a Combatant Clerk or not, The learned 

counsel for the respondents submitted that the 

responuents subsequently came to know that the applicant 

was not a Combatant Clerk, The source of this knowieage 

has not been aisclosed in the pleadings, 1 am,therefore, 

not in a position to ascertain veracity of such claim, 

4, 	In view of the foregoing, I am of the view that 
the best course open to, both the parties is to make a 

verification about the Status of the applicant while 

serving in the Army from the organisation in which 

the application was working, 1, therefore, aispose 
of this application wit the uirection to the 

responuents  to verify th fact from the Officer-in-Carge, 11; 

Bombay Engineer Group, ho has issued the Service 
Certificate, a photocopy of which is annexed as 

Annexure-CA,1, 	th aforesaid organisation 

confirms that the applicant was not a Combatant Clerk, 

this :A before me will stand dismissea, If, however, 

they confirm that the applicant was a Combatant Clerk, 

the pay of the applicant shall be fixed in accoruc,nce 

with the existing rules, 

5• 	The applicant is in receiot of the pay which was 
earlier fixed on the basis of the stay oruer grantea 

by this Tribunal, The recovery has also remainea stayed, 
I provide that until a uecision is finally taken by the 

responaents on the basis 	information obtained from 
the Lfticer_in-Charge riecras, the stay shall continue, 
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In case, however, itis tinal1y decided that the 
applicant was not a Com atant Clerk, the entire 
overpayment made shall e recover dipktrom the applicant 
in accoruance with l aw.  

6• 	
This LA is disposed of with the above directions,. 

leaving the parties to bear their own costs. 

Member (A) 


